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MR. CHAIRMAN: Next Question. Question No. 149.

Employee issues in HAL

*149. SHRI S. MUTHUKARUPPAN: Will the Minister of DEFENCE be pleased to
state:
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(@ whether it is a fact that the trade unions of Hindustan Aeronautics Limited
(HAL) have demanded more pay for the HAL employees and they have been on strike on
this issue;

(b) if so, the details thereof;

(c) whether itisalso a fact that the HAL has refused to entertain the demand of the
employees stating the financial position of HAL; and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRIRAJINATH SINGH): (a) to (d) A Statement is laid
on the Table of the House.

Statement

(a) and (b) Based on the Government guidelines of 24.11.2017 on Wage Policy for
Central Public Sector Enterprises, the Hindustan Aeronautics Ltd. (HAL) management
negotiated with the Workmen Trade Unions for their wage revision.

However, the Trade Unions of HAL workmen went on strike from 14.10.2019 to
22.10.2019 to press their demand of 15% Fitment benefits and 35% Perksw.e.f. 1.1.2017 on
par with Executives. They resumed their work from 23.10.2019 on the directions of the
Hon’ble Karnataka High Court.

(c) and (d) HAL management has held thirteen rounds of discussions with the repre-
sentatives of the recognized Unions. The issue of wage revision has been discussed by
HAL management in consonance with the statutory provisions and also keeping in mind
the interest of the Company, employees and Nation at large.

SHRI'S. MUTHUKARUPPAN: Sir, I have been given to understand that the Hindustan
Aeronautics Limited (HAL) is facing serious financial difficulties. That is why, the HAL
could not agree to the demand of its employees. The major cause of the financial difficulties
is that the Government is yet to release outstanding amount of over ¥ 20, 000 crore to the
company. So, my first supplementary question is: was the HAL able to realise this amount
from the Government?
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MR. CHAIRMAN: Now, second supplementary. Muthukaruppanji, are you happy
with the reply?

SHRI'S. MUTHUKARUPPAN: Yes, Sir. The hon. Minister, in his reply, has stated that
13 rounds of discussions were held with the trade unions. | would like to know whether
these negotiations or discussions were held prior to the employees going on strike from
14.10.2019 t0 22.10.2019. What were the directions given by the hon. High Court of Karnataka
in this regard and have the employees’ trade unions agreed to the point of view of HAL?

MR. CHAIRMAN: You can’t go on asking supplementary after supplementary. Only
one should be asked.
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MR. CHAIRMAN: Question No. 150, Shri Ripun Bora.



